
 
PÀ£ÁðlPÀ «zsÁ£À¸À̈ sÉ 

ºÀ¢£ÁgÀ£ÉÃ «zsÁ£À̧ À s̈É 

ªÀÄÆgÀ£ÉÃ C¢üªÉÃ±À£À 

ಕ ಟಕ  ಉತ ನ  ಕ  ವ ವ ರ ( ತ ಣ ಮ  ಅ ) ( ಪ ) 
ಯಕ, 2024 

(2024gÀ «zsÁ£À¸À s̈ÉAiÀÄ «zsÉÃAiÀÄPÀ ¸ÀASÉå-17) 

 ಕ ಟಕ  ಉತ ನ  ಕ  ವ ವ ರ ( ತ ಣ ಮ  ಅ ) ಅ ಯಮ, 
1966  ಮತ  ಪ  ಡ  ಒಂ  ಯಕ. 

 ಇ  ಇ ಂ  ಬ ವ ಉ ೕಶಗ  ಕ ಟಕ  ಉತ ನ  ಕ  
ವ ವ ರ ( ತ ಣ ಮ  ಅ ) ಅ ಯಮ, 1966 (1966ರ ಕ ಟಕ ಅ ಯಮ 27)  
ಮತ  ಪ   ಕ ದ ಂದ; 

 ಇ  ರತ ಗಣ ಜ ದ ಎಪ ೖದ  ವಷ ದ  ಕ ಟಕ ಜ  ನ ಡಲ ಂದ ಈ 
ಂ  ಅ ಯ ತ ಗ :-   

 1. ಪ  ಸ  ಮ  ಭ.- (1) ಈ ಅ ಯಮವ  ಕ ಟಕ  ಉತ ನ  
ಕ  ವ ವ ರ ( ತ ಣ ಮ  ಅ ) ( ಪ ) ಅ ಯಮ, 2024 ಎಂ  

ಕ ಯತಕ .  

(2) ಇ  ಈ ಡ   ಬರತಕ .  

2. 63  ಪ ಕರಣದ ಪ .- ಕ ಟಕ  ಉತ ನ  ಕ  ವ ವ ರ ( ತ ಣ 
ಮ  ಅ ) ಅ ಯಮ, 1966 (1966ರ ಕ ಟಕ ಅ ಯಮ 27) (ಇ  ಇ ಂ  ಲ 
ಅ ಯಮ ಂ  ಉ ೕ ಸ )ರ 63  ಪ ಕರಣದ (2)  ಉಪ ಪ ಕರಣದ ನ (ಎ) ಡದ  (xv) 
ಉಪ ಡದ ತ ಯ ಈ ಂ ನದ  ಸತಕ  ಎಂದ ,- 

“(xvi)   64-  ಪ ಕರಣದ ಯ  ರ ಸ ದ ಕ  ಅ  ರ    
ೕ .” 

 3. 64-  ಮ  64-ಇ ಸ ಪ ಕರಣಗಳ ಪ .- ಲ ಅ ಯಮದ 64-  ಪ ಕರಣದ 
ತ ಯ ಈ ಂ ನದ  ಸತಕ , ಎಂದ :- 

“64- . ಕ  ಅ  ರ  ಯ ಪ .- (1) ಜ  ಸ ರ   ಉತ ನ  
ಕ  ಸ ಗಳ   ಕ  ಅ  ರ   ಎಂಬ ಸ ಂದ ಕ ಯ ವ ಒಂ  

ಯ  ಸತಕ   ಕ  ಕ ಮ   ಲ ಂದ ಗಹ ದ 
ಜಸ ದ  ಕ  5 ಂತ ಕ ಯಲದಷ  ಪ  ಂಗಳ 15  ಂಕ  ದ  ಸದ   

ಜ  ಡತಕ . 

(2) ಕ  ಅ  ರ  ಯ  ಈ ಂ ನ ಸದಸ ರ ಳ ಂಡ ಸ ಯ 
ಲಕ ವ ಸತಕ , ಎಂದ :- 

(i)  ಕ   ಪದ ತ  ಅಧ  

(ii) ಸ ರದ ಯ ದ , ಸಹ ರ ಇ  ಪದ ತ  ಸದಸ  

(iii) ಸ ರದ ಯ ದ , ಆ ಕ ಇ  ಪದ ತ  ಸದಸ  

(iv) ಶಕ,   ಕ  ಮ  ಪದ ತ  ವ ವ ಪಕ 
ಶಕ, ಕ ಟಕ ಜ   ಕ  ಡ  

ಪದ ತ  ಸದಸ  
ಯ ದ  
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             (3) ಕ ಟಕ ಜ   ಕ  ಡ ಯ ವ ವ ಪಕ ಶಕ  ಸದ  ಯ  

ವ ಸತಕ , ಅದ  ಅ ತ ಂ ನ  ಇ ಸತಕ  ಅಥ  ಡತಕ . 

             (4)  ದ ಕ ಪತ ಗಳ  ಕ  ದ ಪ ಸತಕ   ಜ  
ಕ ಪ ೕಧ  ಮ  ಕ ಪತ  ಇ ಂದ ಕ ಪ ೕಧ  ನ ಸತಕ . ಅಂಥ 
ಕ ಪ ೕ ತ ಕ ಪತ  ವರ ಯ  ಅ ೕದ  ಜ  ಸ ರ  ಸ ಸತಕ . 

64-ಇ. ಕ  ಅ  ರ  ಯ ಅನ ಯ.- (1) ಈ ಅ ಯಮ ಮ  
ಅದರ ಯ  ರ ದ ಯಮಗಳ ಉಪ ಧಗ ಳಪ , ಕ  ಅ  ರ  

ಯ  ಆ ಕ  ಂ ದ  ಉತ ನ  ಕ  ಸ ಗಳ ಕ  ಂಗಣಗಳ 
ಅ ಯ ಉ ೕಶ  ಬಳಸಬ : 

ಪ  ಯ  ಅಧ ರ ಸಲ   ಪ ಖ (flagship) ೕಜ  
ಬಳ ಳಬ . 

(2) ಅಂಥ ಂ ದ  ಉತ ನ  ಕ  ಸ ಗ  64-  ಪ ಕರಣದ (2)  
ಉಪಪ ಕರಣದ ಅ ಯ  ತಮ  ೕತ ಯ ವ ಕ  ಂಗಣಗಳ 
ಅ ಯ  ಳ  ಹಣ  ರವ  ೕ  ೕಜ  ವರ ಗಳ  ಸ  
ಸ ಸತಕ . 

(3) ವ ಹ  ಸ  ರವ  ೕ ದ ಆ ಕ  ಂ ದ  ಉತ ನ  
ಕ  ಸ ಗಳ  ಆ  ಗ,  ಉತ ನ  ಕ  ಸ ಯ ಕ  

ಮಥ , ಪ ಲಗಳ ಲಭ , ಪ ಶದ ಂ , ಕ ಯ ಸ ಳ ಮ  
ಅ ಯ ತರ ಕ  ನ ಪ ಮ ತಹ ಅಂಶಗಳ  ಗಣ  

ಳತಕ .” 

4. 112  ಪ ಕರಣದ ಪ .- ಲ ಅ ಯಮದ 112  ಪ ಕರಣದ (1)  
ಉಪಪ ಕರಣದ ನ ( ) ಡದ ತ ಯ ಈ ಂ ನದ  ಸತಕ , ಎಂದ :- 

“( -ಎ) ಸ ರ  ಲ ಲ  ವ ವ ಕ ಷ   ೕಜ  ಮ  ಕ ಷ  ಂಬಲ  

ೕಜ ಯ ಯ ಅ ದ  ಉತ ನ ಗಳ ಗಹ  ಚರ ಗಳ   
 ಸದ  ಉತ ನ   ಜ  ಚರ ಯ  ; ಮ ”. 
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ಉ ೕಶಗ  ಮ  ರಣಗಳ  
 

ಆ ಕ  ಂ ದ  ಉತ ನ  ಕ  ಸ ಗಳ ಕ  ಂಗಣಗಳ 

ಅ ಯ ಉ ೕಶ  ಕ  ಅ  ರ  ಯ  ಸ   ಲ  ಇತರ 

ಕ ಪ ಗಳ  ಡ  ಕ ಟಕ  ಉತ ನ  ಕ  ವ ವ ರ ( ತ ಣ 

ಮ  ಅ ) ಅ ಯಮ, 1966 (1966ರ ಕ ಟಕ ಅ ಯಮ 27)ಯ  ಪ  

 ಅವಶ ಕ ಂ  ಪ ಗ .  

ಆದ ಂದ, ಈ ಯಕ. 
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ಆ ಕ ಪನ ಪತ  

 

ಪ ತ ಸ ತ ಕ ಕ ಮ   ನ ಚ ವ  ಒಳ ಂ ಲ . 

 

 
                                                                                                
 

ದ ಎ  ೕ  
ಜವ , ಕ  ಅ  ಮ  ಸಕ  

  ಕ   
 
 

 
 

 

JA.PÉ. «±Á¯ÁQë 

PÁAiÀÄðzÀ²ð 

PÀ£ÁðlPÀ «zsÁ£À̧ À̈ sÉ 
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ಅ ಧ 

ಕ ಟಕ  ಉತ ನ  ಕ  ವ ವ ರ ( ತ ಣ ಮ  ಅ ) ಅ ಯಮ, 
1966ರ (1966 ರ ಕ ಟಕ ಅ ಯಮ  27) ಉದ ೃತ ಗ 

xx              xx                 xx 
 63. ಕ  ಸ ಯ ಅ ರಗ  ಮ  ಕತ ವ ಗ .- (1) ಈ ಅ ಯಮದ 

ಉಪ ಧಗ ಳಪ , ಕ  ಸ  ಈ ಳ ಡ ಕತ ವ ಗಳ  ವ ಸತ : 
(i) ಈ ಅ ಯಮದ, ಯಮಗಳ ಮ  ಉಪ ಗಳ ನ ಉಪ ಧಗಳ  ಕ  

ಪ ಶದ  
ಯ ಗತ ; 

(ii) ಕ  ಪ ಶದ   ಉತ ನ ಗಳ ಗ  ಮ  ಕ  ವ ವ ರದ ಬ  ಜ  
ಸ ರ  ಲ ಲ  

ಸಬ ಥ ಲಭ ಗಳ  ಒದ ; 
 (iii) ಕ ಗಳ ಅ ೕ , ಶನ ಮ  ತ ಣದ ಧದ  ಅಥ  ಕ  

ಪ ಶದ  ಸ ಳದ   ಉತ ನ ಗಳ ಕ  ವ ವ ರದ ತ ಣ  ಮ   
ಳ ದ ಷಯಗ  ದ ಉ ೕಶಗ  ಅಗತ ಗಬ ಥ ಇತರ ಯ ಗಳ  

, ಮ  ಆ ಉ ೕಶ , ಈ ಅ ಯಮದ ಲಕ ಅಥ  ಅದರ  
ಉಪ ಸಬ ಥ ಅ ರಗಳ  ಚ ಸಬ  ಮ  ಅಂತಹ ಪ ಯ ಗಳ  

ವ ಸಬ . 
(2)  ಳ ದ ಉಪ ಧದ ನ ಯ  ಧಕ ಗ ,- 
(ಎ) ಕ  ಸ  ಈ ಳ ಡ ಕತ ವ ಗಳ  ವ ಸತ ,- 
(i) ಕ  ಸ ಯ  ತ ದ ಂಗಣಗಳ ವ ಹ ಯ  ಮ  

ರ ಯ  ೕ  ಮ  ಕ  ಯ ಹಕ  ದ 
ಆವರಣಗ  ಒಳ ಂ  ಂಗಣದ ವ ಆವರಣಗಳ  

 ವ ೕ ಯ  ಯ ; 
(iಎ) ಕ  ಂಗಣದ ಒಳ  ಅಥ  ಂಗಣ  ಅ ತ  ಉತ ನ ಗಳ ಗ  

ಪ ೕಕ  ಅಥ  ಇತರ  ರ ಡ   ಅವಶ ಕ ಲಭ ಗಳ  ಒದ ; 
 (ii) ಕ  ಪ ಶದ ನ ಂಗಣಗಳ ಒಳ  ಮ  ಕ ಗಳ ಮ  ಉಪ 
ಕ ಗಳ ರ   ಉತ ನ ದ ಗ  ಮ  ಕ  ವ ವ ರದ ಬ  ಅವಶ ದ 

ಲಭ ಗಳ  ಒದ ; 
(iiಎ) ಉ ದಕ , ತದ ತರದ ಟ ಅಥ  ಸ ರ ಯ  ದಕ ಲ , 
ೕಪ ೕ  ಬಳ  ಹಕ  ರ  ಟ ವ  ಅ ಣ , 

ಷ ಪ ಸಬ ದ ಅಂಥ ಧ ಗಳ , ಅಂಥ ೕ ಯ , ಕ  ಸ ಳವ  ಸ ಷ  
 ಲಭ ಗಳ  ಒದ  

 (iii) ಕ  ಯ ಹಕ  ನ ಳ    ಅಥ  
ಕ  ಮ  ಅಂತಹ 

ನ ಳ ನ ೕಕರಣ, ಅ ನ  ಅಥ  ರ  ; 
(iv) ಕ  ಯ ಹಕರ ಯ ವ ಹ ಯ ರ  ; 
(v) ಂಗಣದ  ರದ ಭ, ಯ ಮ  ತ  ಯ  

; 
(vi) ನ ಳ ಷರ ಗಳ   ; 
(vii) ಟದ ಒಪ ಂದಗಳ  ದ , ವ ದ  ಮ  

ದ  ಅಥ  ರ ದ   ಮ  ಅ ತ  
ಉತ ನ ಗಳ ಕ  ವ ವ ರ   ಕ ದ , ಬಟ  

ದ , ಯ ದ  ಮ  ಇತರ ಎಲ  ಷಯಗಳ  ; 
(viii) ಅ ತ  ಉತ ನ ದ ಮ  ಅದ  ರಕ ದ ಗ  ಬA ದ  

ಷಯ , ಟ ರ ಮ  ಖ ೕ ರನ ನ  ಉಂ ವ ಎ  ದಗಳ  
ಇತ ಥ ಪ ಸ  ಏ  ; 
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(ix) ಅ ತ  ಉತ ನದ ಉ ದ , ಟ, ಗ ಹ , ಸ ರ , ಗ  ಮ  

ಗ ಯ ಧದ  ಯ  ಗ , ವ  ಮ  ಪ ರ 
; 

(x) ಅ ತ  ಉತ ನ ಗಳ ಕಲ ರ ಯ  ತ  ಮ  ಅ ಗಳ ೕ ೕಕರಣ 
 ಮ  ಪ ಣ ಷ  -ಇ ಗಳ ಬ  ಧ ದ ಎ  ಕ ಮಗಳ  

; 
(xi) ಅ ಕ ರವ  ತ  ಮ  ಆ ಲಕ ಅ ತ  ಉತ ನ ದ ಟ 

ಮ  ಖ ೕ  ವ ವ ರದ ಕ ಮದ  ಉಂ ವ ಸ ೕಯ  ಭವವ  ತ  ಕ ಯ 
ರ ಯ  ಂ  ಬರ  ಕ ಮಗಳ  

; 
(xii) ಕ  ಸ  ಹ  ಂ ವAಥ ದರಗ , ಲ ಗ , ೕ ಗ  ಮ  

ಹಣ ನ ಇತರ ತ ಗ - 
ಇ ಗಳ  , , ವ  ಮ  ೕಕ ; 
 (xiii) ೕ ೖ  ೕ  ಮ  ತ ೕ  ಅಪ ತ ೕಜ   
ಕ ಯ ಶಕ  ಧ ಸಬ  ಅಂಥ ದರದ   ೕ . 

(xiv)  ಕ  ಂಗಣಗ  ಮ  ಕ  ಉಪ ಂಗಣಗಳ ವ ವ ಪ ಯ  
ವ ಜ ಕ ಸಹ ತ ವ  ತ  ಮ  ಉ ೕ ;  

(xv) ಅ ತ  ಉತ ನ ಗಳ ಗ  ಮ  ವ ನ ಧದ  ಉ ದ , 
ಟ, ಖರ , ಸ ರ , ಲ ವಧ  ಯ ಗಹ , ವ ಹ  ಮ  ಪ ರ 
ವ ಲಕ ಅದರ ಪ ಶದ  ಸರ  ಚ ವ ಗಳ  ದ  ವ ಜ ಕ 

ಸಹ ತ ವ  ಉ ೕ ; 
( ) ಕ  ಸ  ಈ ಳ ಡ ಯ ಗಳ  ವ ಸಬ :- 
(i) ಕ  ಸ ಯ  ತ ದ ಂಗಣದ  ವ ಗಳ ಪ ಶವ  ಮ  ಹನ 
ರವ  ; 

 (ii) ಈ ಅ ಯಮದ, ಯಮಗಳ ಮ  ಉಪ ಗಳ ಉಪ ಧಗಳ  ಉಲಂ ವ 
ವ ಗಳ   ವ ವಹರ  ಪ  ಮ  ಅಂತಹ ಅಪ ಧಗಳ ಬ  

; 
(iii) ತನ  ಕತ ವ ಗಳ  ದ  ೕ ಯ  ವ ವ ಉ ೕಶ   ಚರ ಅಥ  ರ 

ಸ ತ  ಆ , ರಣ 
 ಮ   ; 

(iv) ಈ ಅ ಯಮದ, ಯಮಗಳ ಅಥ  ಉಪ ಗಳ ಉಪ ಧಗಳ  ಅಥ  ಕ  
ಸ ಯ ಅಧ  ಅಥ  ಈ ಧದ  ಕ  ಅ ತ ದ ವ  ಅ  ಈ 
ಅ ಯಮದ, ಯಮಗಳ ಅಥ  ಉಪ ಗಳ  ರ ದ ಆ ಶಗಳ  ಅಥ  

ಶನಗಳ  ಉಲಂ ವ ವ ಗ  ಡ ಗಳ  ; 
 (v)  ,  ಕ ಮ, ವ ವಹರ , ಅ  ಅಥ  ಮಧ ಸ  ಇ ಗಳ  

, ಸ  ಅಥ  ಸಮ  ಮ  ಅಂತಹ ,  ಕ ಮ, 
ವ ವಹರ , ಅ  ಅಥ  ಮಧ   ಇ ಗಳ ಬ   ; 

(vi) ಉ ದಕ  ರ  ಟ ಡ  ಕ  ಸ ವ ಶ ಂ ದ ಲಭ ಗಳ  
ಒದ  ಮ  ಉ ದಕ  ಕ ೕಷ  ಏ ಂಟನ  ೕ ಳ ,  ತನ  
ಉತ ನ ವ  ಟ ಗ ಉ ದಕನ ಪರ  ಪ  ಮ  ಗಳ  ತ ಸ  
ಅವ  ರ  ೕ ; 

 (vii) ಸ ರ  ಮ  ಂ  ಡ  ಲಭ ಗಳ  ಒದ ; 
 (viii) ಜ   ಕ  ಡ  ಮ  ಇತರ ಕ  ಸ ಗ  ಲಗಳ  

 ; 
(viii-ಎ) ಕ  ಪ ಶ ಳ  ಅ ತ  ಉತ ನ ಗಳ ವ ವ ರ ನ ವ 

ಸಹ ರ ಕ  ವ ವ ರ ಘಗ  ಅಥ   ಸಹ ರ ಸ ರಣ ಘಗ  ಮ   
ಇತರ ಸಹ ರ ಘ - ಇ ಗ  ಅ ತ  ಉತ ನ ಗಳ ವ ವ ರಗ   
ಅ ಗಳ ೕ ಪ ೕ  ಡ ಳದ ಅಗತ ಯ  ಯ ಂ  ಮ  
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ಪ ಸಬ ಥ ಧ ಗ  ಮ  ಷರ ಗ  ಒಳಪ  ಲವ   

; 
(viii ) ಕ  ಪ ಶ ಳ  ಸ ವ ಮ  ಅ ತ  ಉತ ನ ಗಳ 

ವ ವ ರ ನ ವ ಸಹ ರ ಕ  ಘಗ  ಅಥ   ಸಹ ರ ಸ ರಣ ಘಗ  
ಗಳ ಧದ   ಕ  ಶಕನ ೕದ  ಪ  ಗಳ  

ಡ ; 
(viii )  ಕ ಯ ಯ ಹಕರ ಷ ರ ಂ  ಕ  

ಂಗಣದ  ಅಥ  ಉಪ ಕ  ಂಗಣದ  ಯ ವ ಹ  ಅ ಂ ದ 
ಸಮಯದ  ಸಹ ರ ಘಗಳ ಲಕ  ಉತ ನ ದ ಖ ೕ , ಟ,  ಅಥ  ಗ  
ಬ  ಅಥ  ಅಂಥ  ಇತರ ಷಯಗಳ ಬ  ಅವಶ ಕ ಥ ಕ ಮಗಳ   ಕ  

ಶಕನ ೕದ  ಪ  ; 
(viii ) ಕ ಯ ವಶದ ವ ಕ  ವ  ಯ ಲಭ ಯ  
ಯ ಂ  ಮ   ಕ  ಶಕನ ೕದ  ಪ , ಕ  

ಪ ಶ ಳ  ಆ ಕ  ಬಳ ರರ ಪ ೕಜನ  ಪ ಸಬ ಥ  
ಲ ತ ಲಭ ಗಳ  ಒದ ; 
 (ix) XXX; 
(x) ಕ  ಸ ಯ ಪರ  ಅ ತ  ಉತ ನ ಗಳ  ಒ  ಇ ಂ  
ಕ  ಪ ಶದ ನ ಉ ದಕ ಟ ರ   ಪ ಸಬ ಥ ಅ ವ  

ಲಗಳ  ಒದ ; 
(xi) ಜ  ಸ ರದ ೕದ  ಪ   ಇಂ ಯ A ನ  ಮ   
ೕಧ ಯ  ಣ ೕಡ    ಶ ಲಯ  ಗಳ  ; 

xx              xx                 xx 
64 . ಆವತ ಕ ಯ ೕಗ.- (1) ಈ ಅ ಯಮದ ಉಪ ಧ  ಮ  ಅದರ  

ರ ತ ದ ಯಮಗ  ಒಳಪ , ಈ ಯ ,- 
 (i) ಕ ಷ   ೕಜ ಯ ಅ ನದ; ಮ  
 (ii) ಅ ತ  ಉತ ನ ಗಳ  ಕ ಷ  ಂಬಲ  ಖ ೕ ವ 
- ಉ ೕಶಗ  ಬಳ ಳತಕ . 

ವರ :- (1) ಈ ಪ ಕರಣದ ಉ ೕಶ  ``ಕ ಷ   ೕಜ '' ಎಂದ  ಅ ತ  
ಉತ ನ ವ  ತ  ಕಷ ೕನ ಟ ಡ  ಅವರ ಸ ಯ  ಡ  ಜ  
ಸ ರ  ಆ ಶದ ಲಕ ವ ೕಜ . 

(2) ``ಕ ಠ ಂಬಲ '' ಎಂದ  ಕ ಯ   ವ ರಣ  ಅ ತ 
 ಉತ ನ ದ ( ರತ ಸ ರ  ಕ ಷ  ಂಬಲ  ಗ ಪ ವ ರ ಸರ ಗಳ  
ರ ಪ ) ಖ ೕ  ಜ  ಸ ರ  ಗ ಪ ವ ಕ ಷ  ಂಬಲ . ಕ ಷ  ಂಬಲ 
ಯ  ಗ ಪ ಗ ಜ  ಸ ರ  ಈ ಂ ನ ಅಂಶಗಳ  ಪ ೕಚ  

ಳಬ , ಎಂದ :- 
(ಎ) ಅ ತ  ಉತ ನ ದ ; 
( ) ಅಂಥ ಅ ತ  ಉತ ನ ದ ಉ ದ  ಚ ; 
( ) ಈ ಉ ೕಶ  ಜ  ಸ ರ  ವ ಂ ಕ ಪ ತರ ಸ ದ  

ಇದ , ಅದರ ರ ; 
( ) ರ ಸರ ನ ೕ ತ ಸ ಸ  ಣಮಟ ; 
(ಇ) ಉ ದಕ  ಯ ದ ಸ ಜಸ ಭ; 
(ಎ ) ೕಜ ಯ  ಸ ರ  ಆ ಸಬ ದ ಇತರ ಅಂಶಗ . 

xx              xx                 xx 
112. ಡ ಯ ಪ ಯ ಗ .- (1) ಡ  ಈ ಅ ಯಮದ ಮ  ಅದರ  

ರ ಸ ದ ಯಮಗಳ ಮ  ಯಮಗಳ ಉಪ ಧಗ  ಒಳಪ , ಈ ಳ ಡ 
ಪ ಯ ಗಳ  ವ ಸತಕ  ಮ  ತನ  ಪ ಯ ಗಳ  ಯ ಗತ ಸ  ಅವಶ  ಮ  

ತ ಗಬ ಥ ಎಲ  ಲಸ ಯ ಗಳ  ಡ  ಅ ರ ಂ ರತಕ , ಎಂದ :- 
(ಎ) ಜ  ಸ ರ  ತನ  ಒ ದ ಷಯಗಳ ಬ  ಸಲ  ; 
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( ) ಕ  ಸ   ರ  ೕ ; 
( ) ಕ ಗಳ ಅ  ಕ  ಸ ಗ  ಂಡ ಯ ಕ ಮಗ  

 ಕ  ಸ ಯ ಯ ವ ಹ ಯ ಬAಧದ  ರ ; 
( )  ಉತ ನ ಗಳ ಕ  ವ ವ ರದ ಅ  ಜ  ಮಟ ದ  

ೕಜ ಗಳ  ; 
(ಇ) ಕ  ಸ ಗಳ ಯ ವ ಹ ಯ ನ ರ ಯ ಬ  ಖ ತಪ ವ 

ಂದ  ಕ  ಸ ಗ  ನ  ಅಥ   ಕ  
ಸ  ಷ  ಸಲ  ; 

(ಎ ) ೕಯ ಮ  ಅಂತರ ೕಯ ಕ  ಇ ರಡ ಂದ ಪ ದ ಯ 
ಸ ಯ ಂದ ಎ  ಕ  ಸ ಗಳ ಯ  ವ ಹ ಯ  ಸಮನ ಯ ; 

( ) ತ  ರ  ೕವ ಯ ವ ವ   ಮ  ಅವಶ ಕ ದ  ಜ ದ ಎ  
ಕ   ಯ ಗತಕ  ಗ  ಹಣ ಒದ ; 

( ) ಕ  ಂಗಣದ ಅ  ಶನಗಳ ನ ಗಳ  ಮ  ಣದ 
ಅಂ ಗಳ  ತ ವ  ಕ  ಸ ಗ  ರ ; 

(ಐ)  ಕ  ವ ವ ರಗ  ಬA ದ ಷಯಗಳ ಬ  ರ ರಣಗಳ  
ಮ  ಕಮ ಟಗಳ  ಅಥ  ವ  ಪ ದಶ ನಗಳ  ಏಪ  ಅಥ  ವ ವ ; 

( ) ಜ ದ  ಅ ತ  ಉತ ನ ಗಳ ೕ ೕಕರಣ, ನಕಗಳ ಗ  ಮ  ಣಮಟ  
ಪ ೕಕರಣವ  ಉ ೕ ವ ಉ ೕಶ   ಉತ ನ  ಕ  ನಕಗಳ ಯ  
( ೕವ ) . 

( ) ಯಮಗಳ ಲಕ ಷ ಪ ಸಬ ಥ ಇತರ ಪ ಯ ಗಳ  
ವ . 

(2) ಜ  ಸ ರ  ತನ  ಉ ೕ ವ  ಷಯದ ಬ  ಸಲ   
ಡ ಯ ಕತ ವ ರತಕ . 

xx              xx                 xx 
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KARNATAKA LEGISLATIVE ASSEMBLY 

SIXTEENTH LEGISLATIVE ASSEMBLY  
THIRD SESSION 

THE KARNATAKA AGRICULTURAL PRODUCE MARKETING (REGULATION AND 
DEVELOPMENT) (AMENDMENT) BILL, 2024 

(LA Bill No. 17 of 2024) 
 

 
A Bill further to amend the Karnataka Agricultural Produce Marketing 

(Regulation and Development) Act, 1966. 

 Whereas it is expedient further to amend the Karnataka Agricultural Produce 

Marketing (Regulation and Development) Act, 1966 (Karnataka Act 27 of 1966) for 

the purposes hereinafter appearing; 

 Be it enacted by the Karnataka State Legislature in the seventy fifth year of 

the Republic of India as follows:- 

 1. Short title and commencement.- (1) This Act may be called the 

Karnataka Agricultural Produce Marketing (Regulation and Development)  

(Amendment) Act, 2024. 

 (2) It shall come into force at once.  

 2. Amendment of section 63.- In the Karnataka Agricultural Produce 

Marketing (Regulation and Development) Act, 1966 (Karnataka Act 27 of 1966) 

(herein after referred to as the Principal Act) in section 63, in sub-section (2), in 

clause (a), after sub-clause (xv) the following shall be inserted, namely:- 

"(xvi) to make contribution to the Market Development Assistance 
Fund constituted under section 64-D”. 

 

3. Insertion of new sections 64-D and 64-E.- After section 64-C of the 
Principal Act, the following shall be inserted, namely:-  

 

 “64-D. Establishment of Market Development Assistance Fund.- (1) The 
State Government shall establish a fund called as the Market Development 
Assistance Fund in the Agricultural Produce Market Committees and shall remit to 
the said fund not less than 5% of revenue collected from market fee and license fee, 
before 15th of every month.   
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(2) The Market Development Assistance Fund shall be administered by a 
committee consisting of the following members, namely:–  

 

(i) The Minister for Agricultural Marketing Ex-officio Chairperson 
(ii) The Secretary to Government, Department 

of Co-operation 

Ex-officio Member 

(iii) The Secretary to Government, Finance 
Department 

Ex-officio Member 

(iv) The Director, Agricultural Marketing and 
Ex-Officio Managing Director of the 
Karnataka State Agricultural Marketing 
Board 

Ex-officio Member 
Secretary 

 

(3) The Managing Director of the Karnataka State Agricultural Marketing Board 
shall operate the said fund which shall be kept or invested in a Scheduled Bank.  

(4) The accounts relating to the fund shall be prepared annually and audited 
by the State Audit and Accounts Department. Such audited accounts report shall 
be submitted to the State Government for approval. 

64-E. Application of Market Development Assistance Fund.- (1) Subject to 
the provisions of this Act and rules made thereunder, the  Market Development 
Assistance Fund may be utilized for the purpose of development of market yards of 
financially weak Agricultural Produce Marketing Committees:  

Provided that, the Fund may be utilized for any flagship program as suggested 
by the Chairman. 

(2) Such weak Agricultural Produce Marketing Committees shall submit project 
reports seeking financial assistance for undertaking the development of market 
yards in their jurisdiction, to the Committee as under sub-section (2) of  
section 64-D. 

 

(3)  Administrating Committee while selecting the financially weak Agricultural 
Produce Marketing Committees seeking assistance, shall take into account the factors 
like trade potentiality, availability of resources with the Agricultural Produce 
Marketing Committee, backwardness of the region, location of the market and the 
impact on the trade after development etc.” 
 

4. Amendment of section 112.- In section 112 of the Principal Act, in sub-
section (1), after clause (j), the following shall be inserted, namely:-  

 “(j-a) to undertake procurement operations of notified agricultural produce 
under Floor Price Scheme and Minimum Support Price Scheme entrusted by the 
Government from time to time and to take up commercial operation in respect of 
the said agricultural produce; and”  
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STATEMENT OF OBJECTS AND REASONS 

 

It is consider necessary further to amend the  Karnataka Agricultural 

Produce Marketing (Regulation and Development) Act, 1966 (Karnataka Act 27 of 

1966) to establish Market Development Assistance Fund for the purpose of 

development of market yards of financially weak  Agriculture Produce Market 

Committees and certain other amendments are made incidental thereto. 

 

Hence, the Bill.   
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FINANCIAL MEMORANDUM 

 There is no extra expenditure involved in the proposed legislative measure. 

 

 
 

 
SHIVANAND PATIL 

Minister for Textiles, Sugarcane 
Development and Directorate of Sugar 

and Agricultural Marketing 
from Co-operation 

 
 
 
 

M.K. VISHALAKSHI 
Secretary 

Karnataka Legislative Assembly 
  

 

 



5 
 

 

ANNEXURE 
 

EXTRACT FROM THE KARNATAKA AGRICULTURAL PRODUCE MARKETING 

(REGULATION AND DEVELOPMENT) ACT, 1966 

(KARNATAKA ACT 27 OF 1966) 

     xxx    xxx     xxx 

63. Powers and duties of market committee.- (1) Subject to the provisions of this 

Act, it shall be the duty of a market committee,-  

(i) to implement the provisions of this Act, the rules and bye-laws made thereunder 

in the market area;  

(ii) to provide such facilities for transport and marketing of agricultural produce 

therein as the State Government may from time to time direct;  

(iii) to do such other acts as may be required in relation to the superintendence 

direction and control of markets or for regulating marketing of agricultural produce in any 

place in the market area, and for purposes connected with the matters aforesaid, and for 

that purpose may exercise such powers and discharge such functions as may be provided 

by or under this Act.  

(2) Without prejudice to the generality of the fore-going provision,-  

(a) a market committee shall,-  

(i) maintain and manage the yards vesting in the market committee and regulate the 

manner of letting out the premises in the market yard including those belonging to market 

functionaries in the yard;  

(ia) provide either independently or along with some other authority necessary 

facilities for the transport of notified agricultural produce in and to the yard;  

(ii) provide the necessary facilities for the transport and marketing of agricultural 

produce in the yards and outside the markets and sub-markets in the market area;  

(iia) provide facilities such as clearly demarcated adequate space commensurate with 

demand for direct sale by the producers to consumers for domestic consumption and not 

for subsequent sale or processing in such manner on such terms, as may be prescribed.   

(iii) grant or refuse licences to market functionaries and renew, suspend or cancel 

such licences;  

(iv) supervise the conduct of the market functionaries;  

(v) regulate the opening, closing and suspending of trading in the yards; (vi) enforce 

the conditions of the licences;  

(vii) regulate the making, carrying out and enforcement or cancellation of agreements 

of sales, the weighment, delivery, payment and all other matters relating to the marketing 

of notified agricultural produce;  
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(viii) Provide for the settlement of all disputes between the seller and the buyer 

arising out of any kind of transaction connected with the marketing of notified agricultural 

produce and all matters ancillary thereto; 

 (ix) collect, maintain and disseminate information in respect of production, sale, 

storage, processing, prices and movement of notified agricultural produce;  

(x) take all possible steps to prevent adulteration of goods and promote grading and 

standardization of the notified agricultural produce;  

(xi) take measures for maintenance of market stability, by prevention of overtrading 

and thus decreasing the local risk attendant upon the business of selling and buying 

notified agricultural produce;  

(xii) levy, take, recover and receive rates, charges, fees and other sums of money to 

which the market committee is entitled;  

(xiii) contribute to the Floor Price Scheme and Raita Sanjeevini Accidental 

Insrurance Scheme at such rate as may be determined by the Director of Agriculture 

Marketing.  

(xiv) set up and promote public private partnership in management of market yards 

or market sub yards;  

(xv) promote public private partnership for carrying out extension activities in its 

area viz., collection, maintenance and dissemination of information in respect of 

production, sale, storage, processing, value addition, prices and movement of notified 

agricultural produce. 

 (b) a market committee may,- 

 (i) regulate the entry of persons and vehicular traffic into the yard vesting in the 

market committee;  

(ii)prosecute persons for violating the provisions of this Act, the rules and the bye-

laws and compound such offences;  

(iii) acquire, hold and dispose of any moveable or immoveable property for the 

purpose of efficiently carrying out its duties;  

(iv)impose penalties on persons who contravene the provisions of this Act, the rules 

or the bye-laws or the orders or directions issued under this Act, the rules or the bye-laws 

by the market committee, its Chairman or by any officer duly authorised in this behalf:  

(v) institute or defend any suit, action, proceeding, application or arbitration and 

compromise such suit, action, proceeding, application or arbitration;  

(vi) provide facilities such as provision of adequate space for direct sales by a 

producer and assist a producer by preparing invoices and bills on his behalf when he sells 

his produce to a trader without employing a commission agent.  

(vii) provide facilities for processing and packaging.  

(viii) grant loans to the State Agricultural Marketing Board or other market 

committees. 
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 (viii-a) grant loan to the Co-operative marketing or Agricultural Co-operative 

Processing Societies and any other co-operative society dealing in notified agricultural 

produce within the market area, having regard to their requirement of working capital in 

respect of transactions relating to the notified agriculture produce, and subject to such 

terms and conditions as may be prescribed;  

(viii-b) with the prior approval of the Director of Agricultural Marketing contribute 

shares to the Co-operative Marketing or Agricultural Co-operative Processing Societies 

established within the market area and dealing in notified agricultural produce;  

(viii-c) with the prior approval of the Director of Agricultural Marketing take such 

steps as are necessary to arrange through Co-operative Societies, for purchase, sale, 

storage or transport of agricultural produce or for such other matters during the period of 

disruption of functioning in the market yard or sub-market yard due to strike of any 

market functionary; 

 (viii-d) so far as the surplus market fund at its disposal will allow and with the 

approval of the Director of Agricultural Marketing provide within the market area any 

infrastructural facilities as may be prescribed for the benefit of the users of the market;   

(ix) x x x 

(x) provide such short term advances as may be prescribed to producersellers in the 

market area on pledge of notified agricultural produce in favour of the market committee.  

(xi) with the prior approval of the State Government donate funds to any Agricultural 

University to impart instructions in Agricultural Engineering and Research.   

xxx    xxx     xxx 

64C. Application of the revolving fund.- (1) Subject to the provision of this Act and 

rules made thereunder, the fund shall be utilized for the purpose of,- 78  

(i) implementation of floor price scheme; and  

(ii) for purchase of notified agricultural produce at minimum support price.  

Explanation.- (1) For the purpose of this section, “Floor price scheme” means the 

scheme formulated by the State Government, by order, to protect the interest of farmers 

against the distress sale of notified agricultural produce by assuring a minimum support 

price.  

(2) “Minimum support price” means the minimum support price fixed by the State 

Government for purchase of notified agricultural produce (other than the commodities with 

reference to which minimum support price is fixed by the Government of India) due to fall 

in market price. While fixing the minimum support price, the State Government may take 

the following factors into consideration, namely:-  
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(a) price of the notified agricultural produce;  

(b) cost of production of such notified agricultural produce;  

(c) recommendation of a technical expert committee, if any, appointed by the State 

Government for this purpose;  

(d) fair average quality of the commodity; (e) reasonable profit margin to the 

producer.  

(f) such other factors as may be ordered by the Government in the scheme.]1 

xxx    xxx     xxx 

112. Functions of the Board.- (1) The Board shall, subject to the provisions of this 

Act, rules and regulations made thereunder, discharge the following functions and shall 

have 109 power to do all such acts as may be necessary or expedient for carrying out its 

functions, namely:- 

 (a) to advise on matters referred to it by the State Government; 

 (b) to provide legal assistance to the market committee;  

(c) to assist in the functioning of the market committee including in respect of 

programmes undertaken by the market committees for the development of markets;  

(d) to undertake State level planning of the development of agricultural produce 

marketing;  

(e) to give advise to market committees in general or any market committee in 

particular with a view to ensuring improvement in the functions thereof;  

(f) to co-ordinate functioning of all the market committees with the help of the 

information service obtained by both National and International Markets:  

(g) to arrange for safety insurance on the life of farmers and if necessary to 

contribute towards the e premiums payable in respect of all agriculturists in the State;  

(h) to assist the market committees in the preparation of site plans, estimates and 

development of market yards:  

(i) to arrange or organise seminars, workshops or exhibitions on subjects relating to 

agricultural marketing:  

(j)to set up an Agricultural Produce Marketing Standards Bureau for the purpose of 

promotion of grading, standardization and quality certification of notified agricultural 

produce in the State. 

(k) such other functions as may be specified by regulations. 

 (2) It shall be the duty of the Board to advise on any matter referred to it by the 

State Government. 

xxx    xxx     xxx 
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